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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH KOLKATA 

I.A. NO.                                /2024 

IN 

ORIGINAL APPLICATION NO. 86/2024/EZ 

 

IN THE MATTER OF:  

PRADEEP SINGH SHEKHAWAT …APPLICANT 

VERSUS 

UNION OF INDIA & ORS. …RESPONDENTS 

 

 
APPLICATION ON BEHALF OF THE APPLICANT FOR PLACING ON 

RECORD ADDITIONAL DOCUMENTS 

MOST RESPECTFULLY SHOWETH: 

1. That the present application is being filed to place on certain communications 

received from the Respondents to the counsel of the Petitioner during the 

pendency of the above captioned Original Application bearing OA No. 

86/2024/EZ.  

2. That the Original Application OA No. 86/2024/EZ has beein being filed to raise 

a substantial question relating to the environment under Section 14 of the 

National Green Tribunal Act, 2010, arising out of the failure of the Respondents 

to curb the concerning surge in the illegal mining of minor minerals including 
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sand, gravel, clay and stone in the State of Assam, without obtaining the requisite 

permissions under the Air (Prevention and Control of Pollution) Act, 1981 (‘Air 

Act’), The Water (Prevention and Control of Pollution) Act, 1974 (‘Water Act’) 

and the Environment (Protection) Act, 1986 (‘EP Act’). Further, by way of the 

said original application, the Applicant had sought directions against the 

Respondents to prohibit conducting auctions of Minor Mineral Concession Areas 

(MMCA) in various districts of State of Assam such as Cachar, Tinsukia, 

Udalguri, Goalpara, Golaghat, Kamrup Metro, Lakhimpur and Nagaon without 

following the mandatory procedure for preparation of a District Survey Report 

(‘DSR’) which is a pre-requisite and a sine qua non for granting any mining 

leases(s)/permit under the provisions of the Environment Impact Assessment 

Notification dated 14.09.2006 (‘Notification dated 14.09.2006’) issued by 

Union Ministry of Environment, Forest and Climate Change (‘Respondent No. 

1’) and as amended by way of Notification dated 15.01.2016.  

3. That the grievance of the Applicant was that the Respondents are conducting 

auctions of minor minerals in various district of State of Assam without even the 

preparation of a District Survey Report, which is mandatory as per law.  

4. That the above-captioned Original Application has been filed on various grounds 

which are not being repeated herein for the sake of brevity and the same may be 

read as part and parcel of this application.  

5. That by way of E-Mail dated 01.07.2024, the Respondent No. 13 – District 

Commissioner, Lakhimpur communicated to the counsel of the Applicant, the 

Parawise comments dated 29.06.2024 in response to the original application filed 

by the applicant herein. However, it was later learnt by the counsel of the 
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Applicant that the said document had not been placed on record by the 

Respondents.  

A true copy of the E-Mail dated 01.07.2024 along with the reply given by the 

Respondent No. 13 - District Commissioner, Lakhimpur as communicated to the 

counsel of the Applicant is annexed herewith and marked as ANNEXURE A-19 

(COLLY) 

6. That by way E-Mail dated 19.07.2024, Respondent No. 10 - District 

Commissioner, Goalpara communicated to the counsel of the Applicant, the 

Parawise comments dated 16.07.2024 in response to the original application filed 

by the applicant herein.  

A true copy of the E-Mail dated 19.07.2024 along with the reply dated 

16.07.2024 given by Respondent No. 10 - District Commissioner, Goalpara is 

annexed herewith and marked as ANNEXURE A-20 (COLLY) 

9. That during the course of the hearing, the said documents were handed over to 

the bench as well as the counsels for the other side during the course of hearing 

as the same were extremely material for the adjudication of the present Original 

Application as well as the IA No. 32/2024 filed for interim stay.  

3

7. That the Applicant had presumed that the said documents have been served to 

the applicant after duly being filed in the registry of this Hon'ble Tribunal.  

8. That on the date of the hearing on 23.07.2024, when the counsel for the Applicant 

inspected the court records, the counsel realized that while the said documents 

were not on record of this Hon'ble Tribunal.  
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10. That the said documents are now being filed on record by way of abundant 

caution by way of the present Application as the said documents are extremely 

imperative for the adjudication of the Original Applications.  

11. That a perusal of the said documents would show that the State of Assam has 

been conducting auctions that the State of Assam has been conducting auctions 

of Minor Mineral Concession Areas (MMCA) without obtaining the mandatory 

District Survey Report (DSR), which has still not been prepared. It is submitted 

that this represents a significant regulatory oversight that further exacerbates the 

challenges associated with illegal mining in Assam. 

12. That failure of the Respondents to take steps in preparing District Survey Reports 

(DSRs) before auctioning of Minor Mineral Concession Areas (MMCAs) in 

various districts of the State of Assam such as Districts of Cachar, Tinsukia, 

Udalguri, Goalpara, Golaghat, Kamrup (Metro), Lakhimpur, and Nagaon 

represents a serious dereliction of duty of the Respondents to comply with the 

environmental laws of the country, which needs to be addressed by this Hon'ble 

Tribunal at the earliest. 

13. That the Applicant has a prima facie case as the said E-Auction/Tenders have 

been issued without the preparation of the DSR as has been mandated by the 

various decisions in State of Bihar v. Pawan Kumar, (2022) 2 SCC 348, as well 

as the SSMMG, 2016 and  EMGSM 2020 

14. That the balance of convenience lies in favour of the Applicant/Environment and 

no prejudice would be to the Respondents. 
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15. That the present application is bonafide and has been filed at the earliest 

opportunity and no prejudice would be caused to the Respondents  

documents as Annexure A-19 (Colly) and Annexure A-20 (Colly);  

b. Pass such other order(s) as this Hon'ble Tribunal may deem fit and proper in the 

facts of the present case; 
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MADHAV BHATIA, ADV. 

A-446, LGF, Defence Colony, 

 New Delhi-110024, 

Mob:9910572585 

Email: madhavbhatia@vertarilegal.com 
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PRAYER 

It is most respectfully prayed that this Hon'ble Tribunal may be pleased to: 

a. Allow the present application and allow the Applicant to place the additional 
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GOVT. OF ASSAM
OFFICE OF THE DISTRICT COMMISSIONER: LAKHIMPUR: NORTH LAKHIMPUR

 (DEVELOPMENT BRANCH)
No. DEV/1634/2023-DEVB-LKPR/253892
 
To,
 
             The Chief Secretary to the Govt of Assam
             Block-A, Assam Secretariat
             Dispur, Guwahati, Assam
 
Sub-     Regarding Para wise reply against the I.A. No.32/2024/EZ in O.A.
             No.86/2024/EZ in the matter of (Pradeep Singh Shekhawat -vs-Union of India
             &Ors.)
 
Sir,
 
           With reference to the subject cited above, I have the honour to submit herewith
the Para wise reply against the I.A. No. 32/2024/EZ in O.A 86/2024/EZ in the matter of
(Pradeep Singh Shekhawat -vs-Union of India &Ors.)  before the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata in respect of Lakhimpur District.
 
            This is for favour of your kind information and necessary action.
 
 

Yours faithfully
 
 
 
 
 

District Commissioner
Lakhimpur

Memo No. DEV/1634/2023-DEVB-LKPR/253892 -A
Copy to-
         1.   The Principal Chief Conservator of Forests & Head of Forest Force
               (PCCF & HoFF) Environment and Forest Department,Guwahati, Assam
         2.    Sri Madhav Bhatia, Adv., Sri Aditya Pandey, Adv. A-446, LGF, Defence
Colony,
                New Delhi- 110024, madhavbhatia@vertarilegal.com 
        3.    The Divisional Forest Officer (T) Lakhimpur, for information and necessary
               action.
 

E-signed
District Commissioner

Lakhimpur
 
 
 
 

DEV/1634/2023-DEVB-LKPR I/216121/2024
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Para wise reply against the I.A. No.      /2024 in O.A.    /2024 in the
matter of (Pradeep Singh Shekhawat- vs- Union of India & Ors.)

 
Para -1            : No comments.
Para -2            : No comments.
Para -3            : No comments.
Para -4            : No comments.
Para -5.1          : No comments.
Para -5.2          : No comments.
Para -5.3          : No comments.
Para -5.4          : No comments.
Para -5.5          : No comments.

Para -5.6         : The submission of the petitioner, pertaining to
Lakhimpur District of Assam is not completely based on facts. It is
admitted that, the District Survey Report pertaining to Lakhimpur
District is under the process of preparation. However, the MCA, North
Dikrong Sand and Gravel Mining Contract Area of 5.0Ha. (Mineable
area 4.91Ha.) (B-2 category) was put to e-auction sale, by the
Divisional Forest Officer, Lakhimpur, vide O.O. No.32 dtd.08-02-2024,
after receipt of approved Mining Plan, under cover of letter
No.GM/MM/86-B(40)/Pt.XI/ 6876-79, dtd.14-02-2023 (copy of Mining
Plan annexed as Annex.I ) and Environmental Clearance, vide Memo
No.SEIAA.3379/2023/EC/2064-A, dtd.04-04-2023 (Copy of E.C. 
annexed as Annex.-II) in Dikrong river basin.
           As per records, the North Dikrong MCA has been settled in
favour of Sri Bishnu Protim Borah, after due process of competitive
bidding and on receipt of approved Mining Plan and Environmental
Clearance, as mentioned above, at an offered price of
Rs.3,95,55,000/- (Rupees Three crore ninety five lakh fifty five
thousand) only, for a period of 7 (Seven) years and is at present
under operation by the MCA holder w.e.f. 23rd April/2024.
Para-6.a           : The submission of the petitioner pertaining to
Lakhimpur District is not completely true. As per records, the North
Dikrong MCA was put to e-auction sale on receipt of approved Mining
Plan from the Directorate and Geology and Mining, Assam and
Environmental Clearance (E.C.) from SEIAA as per Annexure-I and
Annexure-II mentioned above.
Para-6.b            : No comments.
Para-6.c             : No comments.
Para-6.d         : The question raised by the petitioner is not completely
base on facts and records, since Mining of North Dikrong MCA has
been allowed on receipt of approved Mining Plan and Environmental
Clearance from the concerned authorities as stated above.
Para-6.e           : No comments.
Para-7.1           : No comments.
Para-7.2           : No comments.
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Para-7.3           : No comments.
Para-7.4           : Matter of records.
Para-7.5           : No comments.
Para-7.6           : No comments.
Para-7.7           : No comments.
Para-7.8           : No comments.
Para-7.9           : Matter of records.
Para-7.10         : No comments.
Para-7.11         : No comments.
Para-7.12         : No comments.
Para-7.13         : No comments.
Para-7.14         : No comments.
Para-7.15         : No comments.
Para-7.16         : No comments.
Para-7.17         : No comments.
Para-7.18         : No comments.
Para-7.19         : No comments.
Para-7.20         : The submission of the petitioner is base on news
paper reports and not on site reports. Mention may be made that, all
mining areas under Lakhimpur District are river bed mining. All the
rivers of the District, originate from Arunachal Pradesh and the flood
water of the rivers carry huge quantity of minor minerals, that get
deposited in the plan river basin areas of the District.
                           The minings under Lakhimpur District are allowed
only on receipt of approved Mining Plan and Environmental Clearance
from the concerned authorities. Each mining area is monitored by the
respective field units to check proper compliance of conditions of
Mining and Environmental Clearance.
Para-7.21         : Same as Para 5.6.
Para-7.22         : Same as Para 7.20.
Para-7.23         : Same as Para 5.6.
Para-8.1           : Mining under Lakhimpur District is being carried out
as per approved Mining Plan and Environmental Clearance issued by
the respective authorities, hence the allegation of the petitioner
regarding illegal mining neglecting the duty to up hold Environmental
loss and protection of citizens welfare is not completely true.
Para 8.2           : Same as Para 8.1.
Para 8.3           : Same as Para 5.6.
Para 8.4           : As already mentioned in reply to Para 5.6, North
Dikrong MCA was put to e-Auction sale after receipt of approved
Mining Plan & Environmental Clearance issued by the Directorate of
Geology and Mining, Assam and State Environment Impact
Assessment Authority (SEIAA) and at present the MCA is being
operated w.e.f. 23-04-2024 by the approved MCA holder on
deposition of due payment to the Govt. as per AMMC Rule-2013, as
per records.
Para 8.5           : No comments.
Para 8.6           : No comments.
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Para 8.7           : No comments.
Para 8.8           : No comments.
Para 8.9           : No comments.
Para 8.10         : No comments.
Para 8.11         : No comments.
Para 9              : Same as Para 5.6.
Para 10.a         : No comments.
Para 10.b         : The North Dikrong Sand and Gravel MCA was put to
e-Auction sale vide O.O. No.32 dtd.08-02-2024, after receipt of
approved Mining Plan & Environmental Clearance from respective
authorities and at present the MCA is in operation by the MCA holder
after depositing all dues as required under AMMC Rule-2013, w.e.f.
23-04-2024.
                                    Therefore, the prayer of the petitioner may
kindly be set aside since the MCA is in operation by the MCA holder
following due process.
Para 10.c         : Same as reply to Para 10.b.
Para 10.d        : No comments.
Para 10.e         : No comments.
Para 10.f         : No comments.
                                                                                                           

 
 

District Commissioner
Lakhimpur
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

To,

The -1
 DIVISIONAL FOREST OFFICE
S/O: Late Bhabesh Chandra Dev Choudhury, House No-10, Nandan Path,
Rukmininagar, Guwahati, West of GNRC Hospital, Supermatket, Assam
Sachivalaya, Kamrup Metro, Assam-781006  -781006

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/AS/MIN/421054/2023 dated 05 Mar 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001AS110138
2. File No. SEIAA. 3379/2023
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project North Dikrong Sand & Gravel Mining
Contract Area (Non-Forest Land)

7. Name of Company/Organization  DIVISIONAL FOREST OFFICE
8. Location of Project ASSAM
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 11/04/2023

(e-signed)
Indreswar Kalita

Member Secretary
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001AS110138     File No. - SEIAA. 3379/2023    Date of Issue EC - 11/04/2023        Page 1 of 6
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Digitally signed by Shri Indreswar
Kalita
Member Secretary
Date: 4/11/2023 7:41:32 PM

Signature Not Verified
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